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CALLING ATTENTION TO A MAT.
TER OF URGENT PUBLIC IMPOR-
TANCE

ScARrCITY OF CONTROLLED CLOTH AND
1Ts RISING PRICES

SHRI A. G. KULKARNI (Mahara-
shtra): Sir, I beg to call the attention
of the Minister of Foreign Trade to
the scarcity of controlled cloth and
its rising prices.

[MR. DEPUTY CHAIRMAN in the Chair]

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): Mr.
Deputy Chairman, Sir, production of
controlled varieties of cloth had been
falling steadily for some time and
reached its lowest ebb in the quarter
November 1970—January 1971 when
the production of controlled cloth
came down to 2.6 per cent of total
production as against the obligation
of 25 per cent. The mills had claim-
ed increase in prices of controlled
cloth which I did mot think reascna-
ble and I rejected this demand of
theirs.

Soon after the formation of the
new Government in March, 1971,
measures were initiated to increase

the production of controlled varieties.
A meeting of the representatives was
called by me on the 13th of April,
1971 and the imperative need of their
fulfilling their obligations was im-
pressed upon them. It was conveyed
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to them in no uncertain terms that
no increase in prices could be allow-
ed until the report of the Bureau of
Industrial Costs and Prices was
available, A high powered committee
was set up to suggest measures to
ensure that the mills produced 25
pert cent in contirolled varieties, ap
obligation that they had already ac-
cepted.

The representatives of the industry
agreed to fulfil their obligation to the
tune of 20 per eent and to produce
100 million sq. metres of controlled
cloth in the quarter 1st June to 31st
August, 1971,

The Mills producing medium, fine
and superfine varieties and not pro-
ducing controlled cloth have agreed
to pay a contribution of 6 paise, 12
paise and 15 paise per sgq. meilre res-
pectively on 20 per cent of their pro-
duction during February April, 1971

quarter (excluding exports and
defence supplies).

Production has started from ihe
1st of Jume. According to reports

17 million sq. metres were produced
in June. This was the first month
and production is now gaining mom-
entum. We had another meeting
with ICMF on the 27th instant. In
that meeting assurance was given by
the ICMF representatives that the
production would reach 66 million
sq. metres by the end of July to en-
able the target of 100 million sq
metres to be reached by the end of
August, 1971

In view of the importance of ade-
guate production of controlled varie-
ties of cloth. I expect that in the 2nd
quarter of September—November
Mills will product 25 per cent of their
total production in the controlled
categories as promised by them ear-
lier. On the question of prices of
controlled cloth, no price Iincrease
has been permitted since May, 1968.
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In February this year, some reports
appeared suggesting that prices
higher than the stamped prices were
being charged by dealers and re-
tailers in some parts of the country
We took up the matter with the
State Governments and requested
them to tighten their system of en-
forcement so that any violation of
the statutory price may be punished
under the Essential Commodities
Act, 1955,

However, we have asked the State
Governments to take punitive action
against dealers, retailers and whole-
salers found guilty of overcharging
and the need for more stringent en-
forcement is being brought to the
notice of the State Governments
again. It is also proposed to issue
directions to the ICMF to instruct
all mills to stop forthwith all clubb-
ed sales of cloth.

In view of the increased availabili-
lity of cloth, I hope that if the State
Governments are vigilant and sxer-
cise powers vested with them under
the Essential Commodities Act judi-
cially, controlled cloth should be
available to the weaker section of the
community at the controlled wprices
Hon. Members should be glad to
know that as g result of this scheme
closure of the uneconomic and wea-
ker units has been averted.

SHRI A. G. KULKARNI: I am
very sorry to say, Sir, the staiement
made by the Minister is totally in-
adequate and it does not go into the
depth of the entire malaise in the
textile mills. How is he glad to in-
form us that further closure of tex-
tile mills is being averted I do not
understand because, Sir, the malaise
is not only on account of controlled
cloth, but it is due to various rea-
sons. The Minister before making
the statement should have thought
about it in great depth. Now, Sir,
let me go through the prohlems of
controlled cloth as such,

May I know, Sir. whether the
Minister is aware that he gave a
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solemn assurance to this House tihat
penalties would be imposed on the
producers of cloth who have failed
to produce controlled cloth, where
the production target has come down
from 25 per cent. to 2.5 per cent? May
I know whether the Government has
actually taken any penal action, be-
cause, Sir, what I see is it is just like
a loving mother cajoling and threat-
ening her erring child but ultimately
giving him one or two more pecras so
that he misbehaves again. . .

SHRI ARJUN ARORA (Uttar
Pradesh): And no slaps

SHRI A. G. KULKARNI: Yes, Sir
And giving no slaps. Now in reply
to the question as to what is the
scheme, Mr. Misra has been telling
in the last one or two sessions that
the scheme involved is for giving a
subsidy of 50 naya paise which might
be again raised to a hundred ‘aya
paise. God knows how he is going
to be advised. Then, the erring mills
are told, “Well, you take this 50 naya
paise and produce new cloth, and
forget whatever has been done in the
past.” May I know if that situation
is true?

Sir, there is no use actually having
palliative measures. I request the
Minister to go into the entire prob-
lem for Heaven’s sake. Whether you
increase the prices or not is none of
my business. My only point is that
the consumer must not get controlled
cloth at a higher price. That is my
public stand and I stand by it. At
the same time you should look into
the entire malaise in the textile in-
dustry and try to remove it, and that
can be done only through increased
production of cotton and modernisa-
tion. But, Sir, these are their stock
replies.

Sir, the Minister is aware that by
giving this 50 naya paise the super-
fine variety has been affected But
the previous premium collected from
the supply of American cotton to the
industry was mostly used for coarse
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and medium varieties. May I know
if that is a fact? If it is so, it is ulti-
mately the decentralised sector which
is affected. May I inform him that
due to increase in premium the pri-
ces have risen in the decentralised
sector from 10 to 20 paise? Actually
the handloom and the powerloom
gectors are finding it very difficult to
market their supplies.

(Time Bell rings.)

MR. DEPUTY CHAIRMAN: That
will do.

SHRI A. G. KULKARNI: You have
to give me one or two minutes more.
You go on ringing the bell, Only
five or six people are going to ask
questions.

MR. DEPUTY CHAIRMAN: How
do you know that? A number of
persons are raising their hands. Al
right. Take one more minute, but
not more than one minute.

SHRI A. G. KULKARNI: No. I will
take another 5—10 minutes. May 1
know, Sir, whether it is a fact that
American cotton attracted the in-
creased premium which was mostly
used by the coarse-medium cloth
count mills. He says that there is a
yarn pool scheme for the handloom
sector. What is the content of that
varn pool scheme? How much per-
centage is given to the handloom and
the powerloom sectors? It barely
covers 10—20 per cent. of the re-
quirement. The price rise is 1.68
paise. Mr. Misra must understand
that by increasing the value of pre-
mium he has done the greatest harm
to the handloom and the powerloom
sector.

Lastly, T want to know whether he
is aware that between Rs. 150 and
Rs. 300 ‘on money’ is being charged
by the mill owners and they are per-
petuating  blackmarketing in the
cotton textile industry. The Min!ster
has suggested that it is for the State
Governments to take action under
the Essential Commodities Act. Whe-
ther it is for the State Government
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or the Central Government, I as a
representative of the consumers sm
mostly interested in the cloth being
available to the consumers at the
right price. So in regard to all these
matters, will the Government have a
rethinking, instead of helping the
mill owners by giving them more in-
centives? You are agreeing to their
demand of increasing the price of
cloth by 50 paise. That is my charge
You should go into the depth of the
problem so that you have an inte-
grated approach to the whole malaise
of the textile industry.

SHRI L. N. MISHRA: Sir, the ob-
jective of Mr. Kulkarni and my ob-
jective are the same, that is, making
cloth available to the common man
at a cheaper price. This is the ob-
jective that 1 have and this is the
objective of Mr. Kulkarni also. And
our efforts are also in the same di-
rection. It is not correct to say that we
have tried to help the big mills or
the mills which have been producing
fine and super fine cloth.

SHRI A. G. KULKARNI: I have
not said that.

SHRI L. N. MISHRA: As a matter
of fact, as I said earlier in my state-
ment, in January the production of
the controlled varieties of cloth had
come down to 2.6 per cent as against
their commitment of 25 per cent.
Then we prevailed upon them and
they agreed to produce 20 per cent.
This 20 per cent is going to be achiev-
ed. So, compared to the production
in the period November to January,
this production will be almost 10
times.

So far as the big mills are concern-
ed, we have levied a penalty in this
sense that those mills which do not
produce the controlled varietics of
cloth, which is meant for the com-
mon people, will have fo pay a con-
tribution, as I mentioned earlier at
the following rates:; Mills which are
producing Medium varieties will
have to pay 6 paise per sd. metre on
20 per cent packing minus export of
this category; mills which are bro-
during Fine varities will have fo pay
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12 paise per sq. metre on 20 per cent
packing minus export of this cate-
gory; and mills which are producing
Super-fine varieties will have to pay
15 paise per sq. metre on 20 per cent
packing minus export of this cate-
gory. Therefore, it is not correct to
say that anything has been done in
any way to help the bigger or the
stronger mills Our whole effort has
been {0 get more of the controlled
varieties of cloth and that is why we
would make 1t an obligation on them
to earmark 20 per cent of their capa-
city in the first quarter and 25 per
cent of their capacity in the second
guarter for praduction of the control-
led varieties of cloth. And I am glad
that we are going to achieve this tar-
get by the end of July. By the 3ist
of July we will be producing 60 or
68 million sq. metres of the controlled
varieties of cloth and by the end of
August, it will be 100 million sq.
metres,

As regards the point raised by Mr.
Kulkarni about the difficulties of the
decentralised sector or the power-
loom sector, he has been raising this
point a number of times in this
House and we had a long discussion
with him in my office two or three
days back. I would like to say that
the point that the subsidised produc-
tion of controlled cloth would adver-
sely affect the working of the hand-
loom and the powerloom sector and
that the decentralised sector was ‘be-
ing asked to pay a higher .premmm
on long staple cotton required for
the manufacture of fine and super-
fine cloth, is not correct. A majority
of the powerlooms sector in all States
except U.P, produces higher medium,
fine and superfine and blended (mix-
ed) fabrics. The availability of con-
trolled cloth of coarse and medium
variety will not therefore, affect *Hat
sector. There is no controlled on the
price of products of this sector. . .

SHRI A G. KULKARNI: This is
wrong information,

SHRI L. N. MISHRA: 1t is not wrong
information. The production in the
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(Shri L, N. Mishra.]
decentralised sector in fine and super-
fine varieties

SHRI A. G. KULKARNI: I am talk-
ing of the course and medium varie-
ties. You are unnecessarily side-
tracking and clouding the main issue.

SHRI L. N. MISHRA: There is no
question of clouding the main issue I
have already said that his objective
and my objective are the same. 1 am
only saying that it is not correct to
say that the decentralised sector or the
powerloom sector is going to be affect-
ed as a result of this penalty which
we have decided to levy on mills pro-
ducing fine and super-fine... (Inter-
ruption). Yon must allow me to go on.
You have come to my office and we
have discussed it at length. Now, you
should allow me to go on.

So, there is no control on the price
of the products of this sector which
has also not been asked to continue io
the fund required for financing the
subsidy of controlled cloth. The
higher incidence of levy of Rs. 200 per
bale on long staple foreign cotion will
not alter the prices of either the fine
or the super-fine cloth materially. The
powerloom products also enjoy lower
excise duty. This is one more advan-
tage to them. As regards the power-
looms in U.P. which produce coarse
and medium cloth to some extent, the
sector enjoys substantial advantages
in oxcise duty and produce material
which are of the different construction
than the controlled varieties.

Having regard to the high price cf
cotton in consequential increase in the
price of cotton yarn Government has
provided under the Yarn Pool Scheme
cotton yarn to handloom and power-
loom sector at fair prices.

In order to enable the powerloem
and handlook to diversify and pro-
duce cloth which is more remunerative
adequate supplies of man-made fibre
yarn are being allocated. It is my
hope that the handloom and the
powerloom sector will take advantage
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strengthen their economic viability.

I would request Mr. Kulkarni to
take this point a little more seriously
and help us in our endeavour so that
we are in a position to suppl¥y cheaper
cloth to the common man in our coun-
try.

SHRI A, G. KULKARNI: My ques-
tion was about the American rotton.
I did not ask about long-staple cotton.
I asked whether it is a fact that the
premium has increased on the Ameri-
can cotton, whether it is used for
coarse and medium cloth.

SHRI L. N. MISHRA: Of course.
For the mills which take the imported
cotton the premium has been raised.
And I have heen saying...(Interrup-
tion) they have to pay some compen-
sation to the loss incurred by those
mills which are producing controlled
varieties of cloth for the use of the
common man. The payment will be
made by those people who are not
ready to produce controlled varieties
of cloth and who go for superfine and
fine varieties of cloth. They have to
pay compensation to those mills which
are producing controlled varieties of
cloth,

SHRI 8. R. VASAVADA (Gujarat):
It has been recognised by everybody
that to provide cheap cloth fo the
poor consumers in the country is the
duty and responsibility of the Govern-
ment. The Government has been try-
ing to ask the manufacturers tc pro-
duce controlled varieties of cloth and
all efforts are made to see that con-
trolled cloth is produced and is made
available T want to make a sugges-
tion for the consideration of the Gov-
ernment. The Government should
consider the feasibility of it.  The
Government is running today about 25
to 30 mills. Will it not be possible
for the Government to ask these mills
to produce large guantities of con-
trolled cloth, to eive them Thigher
quotas, provide them with suitable
cotton, and, if necessary, even to ask
thesc mills to start retail shops for the
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consumers so that the cloth reaches
the consumer in a very fair manner?
I am making this proposition for the
Government to consider.

SHRI L. N. MISHRA: Mr. Vasavada
is the chairman of the mills which are
under the control of the Government,
that is, of the National Textile Corpo-
ration. I have said in my statement
earlier that we want to encourage the
mills under the National Textile Cor-
poration to produce more of contrelled
varieties of cloth, and Mr. Vasavada
is free to do it. He is the chairman
of the Corporation.

SHRI S. R. VASAVADA: What
about starting retail shops by these
mills?

SHRI L. N. MISHRA: Do you want
your mills to run retail shops? If you
want, you can run.

SHRI S. R. VASAVADA: The idea
is this. 'The controlled cloth does not
reach the consumer at the proper
price. Will you kindly ask the Gov-
ernment mills to start their shops so
that the controlled cloth is made avail~
able to the consumer at g very fair
price?

SHRI L. N. MISHRA: The Govern-
ment has no mills of its own. Only
the National Textile Corporation has
some mills, that is, about 27, under
Mr. Vasavada. If he wants to put
forth that proposal, we shall not come
in his way. I am glad that the
National Textile Corporation mills
want to open their units in the State<
Perhaps they will have to get in touch
with the Stat: Governments in con-
nection with retail gale.

SHRI ARJUN ARORA: On a point
of order. Mr. Vasavada's question has
not been replied to. His question was
about the physical control of all the
controlled cloth produced in the coun-
try, and Aot only by the sick mills
which are under his charge.

MR. DEPUTY CHAIRMAN: He
answered it in a general way.

930 R.S.—7T7.
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SHRI ARJUN ARORA: He has not
replied to that, The question is whe=-
ther he is prepared to enforce physi-
cal control of all the controlled cloth
produced in the country and get that
sold by retail shops.

SHRI R. S. VASAVADA: That was
not my question.

SHRI M. K. MOHTA (Rajasthan):
The point about subsidy made to the
makers of controlled cloth being col-
lected from the spinners who supply
yarn to the decentralised sector was
well taken by Shri Kulkarni.. .
(Interruptions). But it has not been
adequately dealt with by the hon.
Minister. 1 would Bke to ask him
whether it is not a fact that contri-
bution from mills which will be mak-
ing fine and superfine cloth is estimat-
ed to be about Rs. 60 lakhs whereas
the contribution from spinners ag levy
on imported cotton is as high as
Rs 3.75 crores. Most of it will be
borne by the spinning mills and thus
by the decentralised sector. In such
cases, would not the government think

it adviseable to increase the contribu-

tion of makers of fine and superfine
cloth? They are in a position to pay
a higher amount ang if this is done
that will relieve the deccntralised
sector part of the burden.

Secondly, the main reason for this
state of affairs has been overall
shortage of cotton and while we are
nearing the end of gne cotton season,
the prospect for the next cotton season
is none too bright. Therefore, as in
the last year if only very little action,
and that too belated action, is taken,
we may enter into the same problem
next year. Will the hon. Minister
arrange the import of adequate quan-
tity of cotton, say one million bales,
so that there will be plenty of supply
of cotton and there wil] be no short-
age of cloth and there will be no
black-marketing, either in conirolled
cloth or in other varieties, Sir, it is
an article of masg consumption.

Lastly, the hon. Minister stated
earlier that government has no inten-
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tion of increasing the price of con-
trolled cloth, even if the finding of
the Bureau of Costs and Prices might
be that the cost of production of con-
trolled cloth has increased. What is
the meaning of this exercise which is
futile? Why unnecessarily waste time
and effort on the proceedings of the
Bureau of Costg and Prices? Simply
declare that you will not allow any
increase in price of controlled cloth.
What is the use of going ahead with
the work of the Bureau of Costs and
Prices? What is the rationale behind
it?

SHRI L. N. MISHRA: I have only
said that we shall not allow any
increase till we receive the report of
the Bureau of Costs and Prices. This
is the rationale. The moment we get
their report, we will consider it .. .

SHRI M, K. MOHTA: We under-
stood the Minister to say that even
if the Bureau recommends a price
increase, you will not consider it.

SHRI L. N. MISHRA: I said in the
Lok Sabhg the other day that it is
not obligatory on the part of the gov-
ernment to accept the recommendation
of the Bureau of Costg and Prices and
the Tariff Commission. I did not say
that I will not accept their recom-
mendation. I said that it is no obli-
gatory on our part to accept whatever
they say.

On the import of cotton, I would
like to inform Shri Mohta that we
have taken it up with the Ministry
of Finance and we propose to import
about ten lakh bales of cotton for the
next year glso because we fee] that
cotton production for the next year
is not so good as we expected it to
be.

About the contributions, I would
like to inform him that under the
new scheme which wag finalised some-
time in April we are going to get
some amount to make up the losses.
From disposal of 1.25 lakh bales of
American cotton we will get about
Rs. 3.75 crores. Then contribution
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from Textile Commissioner’'s Con-
trolled Cloth. Compensatory Fund. It
will be about Rs. 75 laxhs Contribu-
tion from industry is about Rs. 60
lakhs. We will have about Rs. 6
crores at our disposal which we want
to use for giving compensation to
mills which make controlled cloth for
the commoy people of th's country.

SHRI M. K. MOHTA: He has not
replied to my question. I agree with
hig figures . . .

SHRI A. G. KULKARNI: On a point
of order. Shri Mohta and I put a
specific question to thd hon. Minister.
He has not replied to it. He says that
Rs. 3.75 crores are going to be col-
lected from the supply of American
cotlon. And he also says that decen-
tralised sector is not affected. We do
not understand the logic of it. We
are more concerned with the decen-
tralised gector.

SHRI L. N. MISHRA: Let there be
no confusion on this matter. Do Shri
Kulkarni and Shri Mohta think that
power-loom and centralised sector
should not make this contribution? If
they want to use imported American
cotton and produce superfine and
mercerised cloth, then they will have
to pay. Or, let them not produce
superfine and mercerised cloth. If
they produce only controlled cloth, we
will give them compensation.

o Wi mgidiT (faeell) - sfymw,
weell AT & a7 ST Wear g fr aar
TR T <7 19 &% F18 17 F¥ 2 FF
T A F qIeE 4 S fdw meE 2
SHH T g fHwew F w93 F Froa
7t afg g8 o ary & oy
qE FIE IEFEET & ? v &7, ¥ qm
STAAT |TRaT § iR Sar e asaey faam
war g f vafaewd & sta, S FraT
fom &tww &, sa% w19 FadA
D FFEI AN vz F W AT Fa
FY, FTT JFTAAT I ? THE Gy @y
® SIHAT ATZAT g A wowy frfa
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&1 oo fax a0, saw foedere & ar
T ARHTFTIT § | GIAFATE,
AqTE TFET Y X ST F2T F ower @y,
afwa 5@ 9w garw o4 #% Afae
A franiqiz agra s ar «
FL gH TET Fg ga g FF ag Feaan
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FGIA FL 1 a8 7% fgqa § aga F@
g1

gl % Feree IVIET AT AT &,
SEIY aTq JoTE WIT FT ) BEE 7
qT EHT faet @y 8, Wa< A faar
War ¢ | ag fawEa gardy arEf
F AFAC A AT AN R AR IR gAT
femg fFrag g AR AT IF F FAV
g =fge | WU gyta g fF oag
=BT AT § AR GH TFTSTIN HIAIAT
g &4, fred gamd Wi FAar
ST AW HR ST AGA grar @©
fra Fag FTHRO AL

MR. DEPUTY CHAIRMAN: What
about his other question?

Tro Hr§ wErd\ T ;- T WwTER
T A foFws waE are g,
gqF (AT 91T F9T FHAET FT B & |

st uete Ao frw. Biw & A
A9 aE & 9gd 47| 'R fowmaw
o A7 fF FT8 A Awa 93T 2 TR
A, FATY FLEAY ¥

o WE Al wiawma Y A
garg——{waw wfowd a3 ?

MR. DEPUTY CHAIRMAN: What
abbut his other question about the
Textile Commissioner’s office?

*

SHRI L. N. MISHRA: I will come
to that, Sir. He has given some in-
formation on the alleged corruption
prevailing in the Office of the Textile
Commissioner and that is the infor-
mation from him and I will try to
see to it and I will have discussions
with the various officers and the
Textile Commissioner also and I will
try to streamline the organisation. But
I cannot give any assurance that
everything will be all right.
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pudblic importence
[+ gero wAo ﬁT&T]
MR. DEPUTY CHAIRMAN: Yes,

Papers to be laid on the Ta.ble.

To Wi wgrnT - Mgu  wEww,
9gAr gata ag 97 R #e fEaa
a3l ag AT vz ™) 39 T F
IR ¥ Frag Feadr afwa agr 27

of U0 Qo fawyr - 2@y, =
¥ 1 Frag 9@ F@r g oA
g g, fom gwmert ® ww-5a qE
fost:, Sgm @ =gr & 1 gE
sl g @1 faar fF 3 ogwer
g1 g fr fom awg & #98 %' A
TG 3 ITH A W g Fav s 3,
IHE WA £ar 2 fma adr
z e GED f‘amam‘ T g g Wraw
G FET 31 SR FEl ag UNd @ax
3 WMTH | FAMET £, T A AET
T T HA & W & 9g 18 4y
FEHIF AT A § Fraqg AT w4
Z ) Ffw & =y gar w4y, 10 gl
gl o1 A 15 FfFEd ad ot | 9z
qam 7 oam A4 3 AfF gmn
aread TR gl g, fadaw @i
AR [T AU, q|E A S o=y

W§ I 9 ar G 3 R A aEr
az %lwm«ﬁzrmwfﬁmmw
g #IT gA a5 § qar 3 F fo ag
UEE

o] ARAET  =F,  gET
TF @IgE AR ATET g AN 9 a7 &
fF A T3 & ok uqar Fowas
A WA #Y amrrfr EC (e )
Heqw WX AEA § g8 JEAT a1
gAY T AR T Fgdl 8, T g
7 gUET ag T §, T qAAT AT § for Amg
FN RMI AZT TG | SAEEL AR
TFR A FEE F F9F A Fwg
ag S & T aE g&r
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Fgd g fF A7 faely e g, 3l owdy
ST E o FoSr A Fomq aw S § )
g1 & 7g AT A g fw g i
TANT H g T AT FIE FAGH FAT
T FE g T FF AT owAAA WAV &
FarT ¥ F, FI FH I ATR FAGET |

Tro Wi mgrEi  Afwy wiEA
¥ 3 qed g, A & 98 ST TR g
fF fooet o T w1 @z af g1 faoelt &
A w f@w gEa ¥ at ¥ FE
TIFR FE TAFRT qreq A & [Ag
FaT AT T § AR F0 g A B
TG 9T WX WOF! FAT TS gs
femen? &y 2, &Y w9 #g a9 & B
g 7 o IE § qg THT 3
HIC AT JIAT FEHFTA F AR TH
gz a & 7g swAar dgar g &
feset & araey & FE STARL AT H
Frg sae fear g ar faags arand £ 7
FAT UTTH qF 7 qFa § HIE ALFT
g § 7

oy T o fawr: gy aw foear
FT T §, TAX HIE ATAL FT 17 ToT
g #R T & AT avER oA § |
gW I A TRA § WX IAA AAT FT
e A

sf AT S ¥ OF A FE
Az & ! amag o aa-
AT S ST AT BEALT i AT 0
FE W@ WT g W FAQ HES F
a7 @ e fast oy § f
S ZA 9 T A3 gAT F Aifew &
At 78 9§ A1 agr 9% At F fomra W
fF S o 10 ¥ Ay faway fr I
TW 15 ®AT &% famr mmE oA
YT @I AT AR AT ARG 37 gE
gEl 2w atg & ;U fooft oqaT § WX
A7 gg WTEC AR W ORET | gHE AT
& AifeT garE W) S 2 TEE F A
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FUAl T SEFAET 4T IGH! ITTAT
T 20 TEE F AT HIE 20 qUEZ
q W o FE ORIGT A AE |

To Wi§ WFER grrr% HATA F
sIE AFY WET) Sgr eIF Ag g,
Fry wifaa 93w &, 987 9% A1 S
F A g9 STy |

Y TQFo TFo fax. Igr T
saFET d4 7 fag ®E fewwd T
FACT IS I El

SHRI BHUPESH GUPTA: Sir, it is
understandable that the small hand-
lcom owner; ang weavers are de-
manding that they should be given re.
lief and that they should not be charg-
ed extra and money should be collect-
ed from those who are prosperous in
this particular industry that is to say,
big mills and s0 on But, Sir, the solu-
tion of the problem lies not in this
kind of thing The Government should
try to nationalize some of the big tex-
tile mills 1n Ahmedabad, Bombay,
Kanpur and other places. That 1s the
way to get money from them and sub-
sidise other smaller units. That should
be the approach of the Government.
Since we are now importing American
cotton for manufacture, why should we
not sea at the same time that this is
done 1n the public sector. That should
be the approach. Sir, yegterday, Mr.
Chavan said that we must take physi-
cal control of things in order to keep
down the prices I think one of the
ways to take plhysical control of things
—essentia] commodities—would be to
control them at every point—produc-
tion point and distribution point.
Textile goods are of great necessity
to our people This is an article of
common consumption. I don't gee at
all why some of the mills of the coun-
try, especially owned by big monopoly
houses named in the Monopolies En=
quiry Commi sion should not be
nationalised now.

SHRI L. N, MISHRA: Sir, we have
got about 27 millg in the public sector
at the moment Shri Bhupesh Gupta
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has suggested that we should take
over some of the running mills. That
15 a gogd suggestion he has 'made. But
at the moment we have no such pro-
posal.

SHRI BHUPESH GUPTA: Sir, ip
the last twenty years 1 have been
only making many good suggestions.
But 1t takes the Government roughly
ten to twclve years to accept them.

PAPERS LAID ON THE TABLE

THE WEST BENGAL EMPLOYEES’
PAYMENT OF COMPULSORY GRATUITY
ORDINANCE, 1971

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION

g AT ¢ "T@E & SIAN

(SHRI BALGOVIND VERMA): Sir, I
beg to lay on the Table—

(i) A copy of the West Bengal
Employees’ Payment of Compulsory
Gratuity Ordinance, 1971 (No. 1 of
1971), promulgated by the Governor
of West Bengal on the 3rd June,
1971, under sub-clause (a) of clause
(2) of article 213 of the Constitu-
tion read with sub-clause (iii) of
clause (c¢) of the President’s Pro-
clamation (G.S.R. No. 984), dated
the 29th June, 1971. (Placed 1n
Library. See No. LT-757/71].

(ii) A statement giving reasons
for not laying gimultaneously Hindi
version of the above Ordinance.
[Placed in Library. See LT-758/71].

ANNUAL REPORT oF THE COAL BOARD,
CALCUTTA FOR 1969-70

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & MINES

TEQA T T WA | 5T qsaT

(SHRI SHAH NAWAZ KHAN): Sir,
I beg to lay on the Table a copy (in
English and Hindi) of the Annual
Report of the Coal Board, Calcutta,
for the year 1969-70. [Placed in Lib-
rary, See No, LT-759/71].

[ RAJYA SABHA }
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ANNUAL REPORT AND ACCOUNTS OF THE
Foob CORPORATION OF INDIA FOR 1969-70
AND RELEASED PAPERS

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI

FI9 AA AT | STR7AT

JAGANNATH PAHADIA): Sir, I beg
to lay on the Table, under sub-szction
(2) of section 35 of the Food Corpora-
tions Act, 1964, a copy (in English
and Hindi) of the Annual Report and
Accounts of the Food Corporation of
India for the year 1969-70, together
with the Auditors’ Report on the
Accounts. [Placed in Library. See
No. LT-760/71].

—_—

REFERENCE TO ALLEGED CON-
TRADICTION BETWEEN THE
STATEMENT OF THE MINISTER
OF STEEL AND MINES IN RAJYA
SABIIA AND THE STATEMENT OF
THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
IN LOK SABHA—Contd.

SHRI BHUPESH GUPTA (West
Bengal): Mr. Chandra Shekhar is a
valient fighter. He will know how 1o
put up his case and then we will hear
the reply from the Minister agaln
truthfully and objectively,

MR. DEPUTY CHAIRMAN: It is not
necessary to read the whole letter. He
can point out the discrepancies.

SHRI BHUPESH GUPTA: As far as
letters are concerned, we have been
told that you are in the possession of
two letters, one written by Mr.
Chandra Shekhar in regard to a mat-
ter that arose in the House and an-
cther, we have been just now told,
written by the Minister concerned,
also relating to the game subject which
arose in the course of the discussion
in the House, These letters are not pri_
vate correspondence, so to say. I think
Mr. Chandra Shekhar’; letters have
been talked about. Both the letters
shoulg be circulateq to the Members.



